9.1.1989.

T

AL

CENTRAL ADMINISTRATIVE TRIBUNAL “)!
PRINCIPAL BENCH
DELHI.
OA No.l631/1988.
Shri Lakhan Singh and others .... . Applicants.
VS .

Union eof India and ethers oo Respendents.

Appllcants through ceunsel Shri G.N.Cberei.

Shri O.N.Meelri, counsel for resp@ndents 1
- and 2. On behalf ef respendent Ne.3 Shri
A, Siddiqui, ceunsel is present.

This eriginal applicatien has been filed by

Shri Lakhan Singh and others whe claim ts be empleyees
staff

of /canteens in the Nerthern Rallway, Delhi. The

applicants' case is that respendent Ne.3, Shri S.N.Misra

whe is junier te them has been premeted ever them,

Tt '
andkhasefiled the present applicatien questiening.the

~erder, The applicant Ne.l, it seems has made the

representation dated 1.7.1988 and thereafter witheout

waiting for the peried of six moenths for the decision

on the representatien, he has filed this eriginal
u25.85 1988, 1§

appllcatlenA This appchatlon is ebvicusly premature.

It sheudd have been filed net before the expiry of

six menths. Applicants 2 and 3 had net made any

representatien at all and they have net exhaystedq  the

remedies availeble te them under the relevant service

rules. Apart frem the abeve, we have been informed
by Shri C.N.Moolri, ld. counsel for the respendents that

respendents have filed Writ Petitien Ne.13509/83 in the



m2- M
Supreme Cesurt andlthe matter is ready fer hearing. One
of the questien rai§ed therein is.whether thé empleyees
of the railway staff canteens are railway servants and
are governed by the rules as applicable te the other railwas
staff. We have alse beén informed that a plea has been
taken that such staff of the railway canteens are te be

treated as full time Railway servants but they are net

" governed by the rules applicable te the cther Railway

staff and this questicn is sub-judice. Hewever, Shri
G.N.Cberei, ld. counsel for the applicants peinted sut

that the Hon'ble Supreme Court itself has said that

they are deemed’t@.bé,until fprther erders,as full time
Railway servgntsa

We do net want te express any epinien on this matter
at this stage and would enly say that the matter is
premature énd the'applicénts have come up te this Tribunal
witheut exhausting the remedies previded under the service
rules, C@qsequenﬁly, this applicatien is rejected eon this

ground alene. However, they have the liberty to ceme up

befere this Tribunal after the dispesal of their

!

representatlen.
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